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OA NO.903/2015

ORDER

(Pronounced by Hon’ble Mr.Justice A.Arumughaswamy, Member(J))

.1.This matter was posted under the caption “For Dismissal” for today since
neither the applicant nor the counsel for the applicant was present on the
last hearing. Today also, when the matter is called neither the applicant
nor the learned counsel for the applicant on record is present which
shows that he is not interested in prosecuting the case.

.2.Hence, the-gA is dismissed for non prosecution.



